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RAILWAY PROTECTION FORCE
(AMENDMENT) BILL

(Substitution of new Long Title for Long
Title, etc.) Ctd

(i) Motionto Adjoum the Debate
[English]

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRIVIDYACHARAN SHUKLAY):
Thereis aconsensus amongst the Members
that this subject requires some further consid-
eration and| have been consultingMembers of
the House of various Parties and | think it
requires somemoretime before we arriveata
consensus.May | moveaformal motion? Asa
matterof fact, two motions will be required. First
to postpone the consideration of this Billtill next
Friday when this Bill will again be taken up and
this Bill will again be given firstpriority. | would
like formallyto move andtakethe strengthofthe
House andifthe House agree, we might post-
poneittill next Friday

MR. CHAIRMAN: Is it the pleasure ofthe
Housethatthis motionbe allowedtobe moved?

SEVERALHON.MEMBERS: Yes.

SHRI BASUDEB ACHARIA (Pankura):
Thereis one conditiqn .

THE MINISTER OF WATER RE-
SOURCESANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA): lammoving that motion:

“Thatthis Bill be given the first place again
inthe nextday.” (Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur): | would like to make one addi-
tional provisotothat motion:

“Thatthe Govemment willcome positively
with some settlement on this problem”
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SHRIVIDYACHARAN SHUKAA: Thatis
ourendeavour.

SHRIGEORGE FERNANDES: Alongwith
giving priofity, you should also come forward
with the definte proposal by resolvingthat prob-
lem.

SHRIVIDYACHARAN SHUKLA: Thatis
ourendeavour.

MR. CHARMAN: Thatmolionhasnomean-
ingatall

SHRI GEORGE FERNANDES: He has
not getthe necessary majority to throwittoday.
Next day., you will have the necessary majority
tothrow the bill out.

SHRIVIDYACHARAN SHUKLA; Wehave
the majoritytoday also

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): Youhaveit
today also.

SHRIVIDYACHARAN SHUKLA: We do
not wantto throw this Bill outlike this. We have
anumberofMemberstothrowitout.

SHRIVIDYACHARAN SHUKLA: Sir, Ibeg

timove:

“Thatthe deabte onthe Raitway Protection

force (Amendment) Bill, 1991 (Substitu-

tion of new,Long Title for Long Title, etc. )
by Shri Basudeb Achariabe adjoumedto
the nextday allottedfor Private Members’

Bills.”

MR. CHAIRMAN: the question is:
‘Thatthe debate on the Raiwiay protection
force (Amendment) Bill, 1991 (Substituion
ofnew Long Title forlong Title,etc.) by Shri
Basudeb Acharia be adjoumned to the next
day allotted for Private Member's  Bill.”

The motion was adopted

MR. CHAIRMAN: Please move the sec-
oncdmatinn
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SHRIVIDYACHARAN SHUKLA: Sir, Ibeg
tomove:

“Thatprovisions of sub-rule (1) rule 30 and
the proviso to rule 28 of the Rules of Procedure
and Conductof Business in Lok Sabhain their
applicationto ythe debate onthe Railway Pro-
tection Force (Amendment) Bill, 1991) (Substi-
tution of new Long Tile forLong Title, etc.) by Shir
Basudeb Achariawhich has been adjoumned
today to the next day alloted for Private Mem-
bers'Bills, be suspendedto enable the Billto be
setdown inthe List of Business without Ballot as
the firstitem therein.

(i) Motion RE: Supersion of Debate
MR.CHAIRMAN: The questionis:

“The provisions of sub-rule (1) of rule 30
andthe provisos to rule 29 of the Rules of
Procedure and Conduct of BusinessinLok
Sabhaintheirapplication of the debateon
the Railway Protection Force (Amendment)
Bill, 1991 (Substitution of new Long Title for
long Title, etc.) by ShriBasudeb Achana
which has been adjoumedtoeatothenext
day allotted for Private Members' Bills, be
suspendedto enable the Billto be setdown
inthe List of Business without Ballot asthe
fistitemtheren.”
The motion was adopted
MR. CHAIRMAN: Now we go tothe next
Item- Agricultural Workers (Minimum Wages
andWelfare ) Bill
ShriSriballav Panigrah -notpresent
ShriVirendra Singh -notpresent
Dr.LaximinarayanPandeya -notpresent
Prof. K.V. Thomas
15.44hrs
AGRICULTURAL WORKERS (MINI-

MUMWAGES ANDWELFARE)BILL-
CONTD

PROF.K.V. THOMAS: (Emakulam): Sir,
the Agricultural Workers (Minimum Wages and

Welfare) Bill moved by my colleague Shri
ChandubhaiDeshmukhistoprotectaverylarge
number of unorganised agricuttural workers in
thecountry.

Sir, inmany States, the nghts of the agn-
cultural workers are not adequately protected.
Even in the so-called left front ruled States,
agricultural workers are not getting theirdue
rights. That is, even in West Bengal, these
agncuttural workers are notgettingthe adequate
legal protection for getting the minimum wages
and protection forother welfare activities.

Inthis Bill, ithas beensuggested aboutthe
minimum wages to be paid to workers, It i1s
suggested that every employer shall pay a
minimum of Rs. 700 permonth or Rs. 30perday
tothe workerengagedby himforworkingon his
land. Andthisrate of wages has beensubjectto
change inaccordingwith the nse in pnceindex.
This Rs. 30isaverysmallamount Buteventhat
amountis notlegally protected by the legisla-
tions neitherinthe State Governmentnorinthe
Union. Butfortunatelyfor Kerala, we have made
anumberof leading legislationsinthis direction.

As back as in 1962 under the Congress
Governmentin Keralawhen Shri R. Shankar
wasthe ChiefMinisterand Shn P.T.Chakowas
the Home Minister, who was the father of the
presentMember Shn P.C. Thomasweenacted
thefirstLand Reforme Act. By that Act, thesmall
andmarginal farmers got releasedtheir land
fromthelandlords. Thenwhohadbeendoingthe
job ot agncultural workers becamethe owners
ofthelandwhichthey were sowingand reaping
foryears. Thatwasoneofthe landmarklegilations
inthe case ofland Reforms Actin the country.
Agan in 1970when ShnAchutaMenonwas the
ChiefMinisterand Shn. K. Karunakaranwasthe
Home Minister, we again brought another lead-
ingland Reforms Actbywhichinthe ruralareas
tencentswere given tothe tenants oftheland and
threecents were givenin the urbanareastothe
tenanats of the land. Always, tenants of land
wera with the agricultural workers. Underthe
same Ministry when Shn Vakkom Purushottam



